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CORAM: Hon'ble Shri D.S. Baweja, Member(A)
Hon'ble Shri S.L. Jain, Member (J)

Harishchandra J, Kili. ... Applicant,
By Advocate Shri P.A., Prabhakaran.
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Union of India
and others,

By Advocate Shri R.K. Shetyy.

ORDE R (ORAL)

~§ Per Shri D S.BaweJa, Member (A) |

This Contempt Petition has been filed by the
applicant in O.A 1226/96 against the order dated
50941997 on the allegation that the reSpondents have not
complied with the order of the Tribunal,

2, On going through the order dated 5,9,1997

it is noticed that the O.A.'Qas dismissed, However

some observations were made in para 6 of the order
providing that in case the applicant makes an application
for a jobh again, then his request for thesam; treating
him under the Special Backward Class may‘é&lconsidered.
The applicant is élleging non compliance of”these

observations,

3. Once the O,A, has been dismissed, if any
aste
observationsAmade by the Tribunal giving descretion to

the respondents to consider the case of applicant, /hien Ac
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non compiiance of such a directions/ observations
cannot be taken as that the order of the Tribunal
has not been complied with, In view of this we
do not find that there is any case of contempt
of Court. In the circumstances the Contempt

4 . diSmrSSea'/l
Petition is not sustainable and the same is dis-chaerged.

4, If the applicant has any grievance against
the order of the respondents, he can agitate the

matter seperately by filing an O,A. as per law,
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